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ACT No, I V  OF 1863. 

XASSED BY T ~ E  GOVERNOR-GENERAL OF IIIDIA IN COUNCIL, 

, (Receibed the assent of the Governor-General on t h e  29th Januaq 18G3.) 

An Act to give eflect to ce~tailz  provisions of a Treaty Betweerz H i s  Excellency. 
the Eud of Elgin  and Ifincardine, Viceroy and Governor-General of  Ihdia,  ' 

I and His 2Maj.esty the ,King o j  Burmah. 

WHEREAS a Treaty has been negotiated between His Excellency the Earl 
of Elgin and Kincardine, Viceroy and ~overnor-~eneral  

Preamble. of India, and His Majesty the King of Ava, and in the 4th 
and 8th A~ticles of the said Treaty it is stipulated and agreed as follo\vs :-, 

' 

Arlicle 4tl~.-(~ When goods are imported into Rangoon from any~r i t i sh . '  
"or Foreign Territory, and deolared to be for export by the Irrawaddy river 
"to the Burmese Territory, the English Ruler shall, provided bulk is not 
"broken, and lie believes the Manifest to be trne, charge on6 per cent on their 
"value, and if he so desires shall allow them to be conveyed under the char@ 
"of' an Offi~er until-arrival at Maloon and Menhla. The Tariff value of g ~ o d s  . 
"shall be for~varded yearly to the Burmese Ruler. If socl~ goods are declared 

" for export to other territories and not for sale in the ~urruese berritories, the 
" -Burmese Ruler shall, if he believes the Manifest to be true, not cause bulk to 
" be broken, and such goods shall be free of Duty. 

b*tble' 811i1, " should th; British ~ b l e r  withi; dne year ,after tho conclur 
'' sion of &is ~ r e j t ~  abolish the Duties nolv talren at Thayet; Myo and To~tighoo, 

I '' the Burrncse Rder wit11 a regard to  the benefit of the people of his country 
"will, if so iticlined, after one, two, t l~rcz,  or four yeas abolish the Duties now 
" taken at nfalooa and To~~iighoo (in the Burmese Territory.)" 

And 



ACT No. I V  OP 1563. 

And whereas it  is necessary to give effect to the stipulations aud engage* 
merits aforesaid by an Act to regulate tllc Duties of Cllstoins at the Port of 
Rangoon and elsewhere in conformity to- such stipulations and engagelne~lt~s; It 
is enacted as follows :- 

I. Whell my goods are in~ported into Rangoon from any British or 
Foreiga  erri it or^ whether under bond or otherwise, and 

buty on gooh imported 
into Kangoon from Bri- declared by the importer thereof to be for export: by the 
tish or Soreign Territory 
limited to per cent. Irrawaddy river to the Bur~l~eee Territory for sale therein, 
ad valorem. or for export through such territory for sale ill other terri- 
tories, such goods may be entered at the Custom House at Rangoon for such 
export and sale, and thereupon a duty of customs of one per cent. ad valorem 
and no more, shall be c'na~ged, provided that bulk of such goods is not broken;. 
and the Officer in charge of the Custom House is satisfied of the truth of the 
entry of such goods in  the Manifest of the Vessel wherein such goods are 
brought to Rangoon. 

11, Whenever any goods are e~ te red  at the Custom House at Rangoartt 
under the last preceding Section such goods may be con- 

Conveyance of goods 
imported as atlove to veyed to Naloon and Menhla under charge of an Officer 
Maloon and hlenhla. 

to be appointed for t,he purpose, and the Officer so appoint- 
ed- .to the charge of such goods shall be held t.o be a public servatlt withiu the 
meaning of Section 186 of the Indian Penal Code. 

I It sllall be lawful for the Governor-General of India in Council by B 

Governor-General may 
discontinue duties now 
taken at Thayet Myo and 
I'owlghoo. 

Notification to be published in the Cabutta Gazette, to 
order the disco~tinuance of the Duties or any of them now 
levied at Thayet Myo and Tounghoo, and subsequently, . 

if he shalI see fit, by a like Kotific3tion to order that such Duties or any of them , 

shall be revived and re-imposed, and any order made and published under this % 

Section shall have the force of law. 

SV. This Act shall take effect from the time when 
Commeccement bf Act, the ratifications of the said Twaty are exchanged, . , 

btinbd at the Military Orphah Pmss,-It, Xo, 0i.~-31-1*63-.1600, 


